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IN THE CENTRAL>£DNINISTRATIUE TRIBUNAL : HYDERABAD

" BENCH : AT HYDERABAD :
m-A-ND¢281ng. .
in
0.A.NG.673/89, Date of Order : 18-6-1990,
N.Suryam
sesoshpplicant
Vs.

1. Sscrsetary,
Ministry of Defence,
Government of Indis,
New Delhi,

2, The Ehief of Naval Staff,
Naval Hegad Quarters,
New Celhi,

3. The Flag Officer Commanding-in-Chief,
Head Quarters ENCj; Visakhapatnam,

4, The General Manager,
Naval Armament ODepot,
Visakhapatnam,
5. Shri R.Appa Rao, T.No.301,
rAF; HSK Gr.I, Naval Armament
Depot, Visakhapatnam, '

«eesflespondents

P

Shri P.S.N.Murthy

»9

Counsel for ths Applicant

Counsel for the Rssgpondents Shri E.Madean Mohan Rag,

(1]
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CORAM:

HON'BLE SHRI B.N.JAYASIMHA : WVICE-CHAIRMAN

HON'BLE SHRI D.SURYA RAD : FMEMBER (JUDICIAL)
'""ﬂ'"(JOdeénﬁﬂﬁf“thé"Baﬁch delivered bg‘Hb?'ble
_ Shri D,5urya Rao, Member (3 .
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Applicant hereim s an employee of the Naval
e -
Armament Depot, UisakhapatnamL?iled the application

sesking to declare that he is senior to the respondent
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The Genaral Managsr, Naval Armgment Depot,Yisakhapatnam. ]

Shri R.Appa Rao,T.No,901,FAF,HSK Gr.I Naval Armament Depot,
Visakhapatnam,,

One copy to Mr.P,S.M.Murthy,Advocate, 58-1=197 Butchlrajupalam,
Visakhapatnam=27.

Ong copy to Mr.E.Madan Mohan Rao, Addl.CGSC,CAT, Hyderabad.
One spare copy. | , }
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ment Depot, Visakhapatnam i;é} 4th reéponﬂent to
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%6.5, and to d}réclrthé Générgl Manaber, ﬁguél Arma=-

»

promote him as HSK Gr.I with ‘effect from 29-7-1988,

after reverting the S5th respondent,

2. After admission of the case, the applicant filed
Miscellansnus Application for withdrawal of ths Original
Application stating that the respondentg had since
issued orders promoting him as HSK Gr.I with effect

from 29-7-1988, Since the applicant has received ths

relief, he socught permission to withdraw the Original

Application.

3. We have heard Shri P.S.N.Murthy, counsel fFor the

applicant and Shri E.Madan Mohan Rao, Standing Counsel

-

R— ha
for the Department. Aecesding-te the circumstances
g (i j)o,bhm ﬁv v IO ol B—
statedl Miscelleneous Application Ny.281/90 is alloued,

Consegquently, the Original Application is.dismissed as
withdraun, There will be no order as to costs.
f i

(B.N.JAYASIMHA) (DL SURYA RAD)
Vice-Chairman Member (3J)

Dated : 18th June, 1990.
Dictated in Upen Logurt, ka}
%ﬂ\m:purv REGISTRAR (1).

AVL/

1. The Sacretaryn Ministry of Defenﬁa. Government of India,N.Del
The Chief aof

aval Staff, Naval "ead Quarters,Naw Delhl.

3. The Flag: Officer Cemmandmg-in-chmf Head Quarters ENC,Visak s

-patnam,

L. o



“4
CHECHED'Q VS
TYPED BY: o COMPARED BY &

i IN THE CENTRAL HDMIHI%TPRTIUC TRIBU=-
' NAL HYDERABAD BENCH:MYD. T

HON'BLE FR.B.NJIAYASIPHA: U.C.

[
HON'BLE MR. B. SURYA RAD: :MEMBER : (JubL)
AND | '

.J.NARASIMHA_ MURTHYE¢M) (J)
AND '
BALASUBRAMANIAN: (M) (A)

HON'BLE F

HON'BLE MR-

pATED: \§: K. G©
ORDER,/JUBGMENT :

- ; | 28! |90
ML AL /By Ac=ﬂ /No. "~ oin \
TR Noe s s U Na -

0.ANo. €F3 )@9. = o
Admd\tted and Interim dirsctions
igsugd.

"~ Alloded.

Dismilsed for default.

Dismissed.
Disposéd of Uith direction,

M.A. ordered. owdh 4 @ 673’??%01*"“"%5‘
‘No or dasr .as to costs. PPN Fin cha AAAT S

. SEni,to Xerox on:






